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THE BUDGET (KERALA), 1965-66—
Continued

THE DEPUTY CHAIRMAN: Now, we go
to the Kerala Budget.

SHri BHUPESH GUPTA (West Bengal):
Before that. Madam, I have given yon a slip,
notice . . .

THE DEPUTY CHAIRMAN: But what is
the subject?

SHri BHUPESH GUPTA: Subject nothing.

THE DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta, on your own statement, I am sure, you
have no subject. You will please take your
seat.

SHrI BHUPESH GUPTA: Subject nothing,
but the Home Minister yesterday m his
particular statement, which was read out,
mentioned certain Party as the Right
Communist Party. I do not know whether any
such Party is there in Kerala. Now, the
Governor in his statement has said the Right
Communist Party. We would like to know
which is that Party. The Minister is misleading
the House.

[Interruptions)

THE DEPUTY CHAIRMAN: Please -it
down. Mr. Govindan Nair will continue his
speech.

SHRI M. N. GOVINDAN NAIR (Kerala):
Madam Deputy Chairman, yesterday my
speech was interrupted by the statement of the
Home Minister proclaiming President's Rule
m Kerala. I was trying to convince the House
that there was a possibility of avoiding
President's Rule in Kerala and the Governor
should take steps to convene the Assembly as
early as possible.

SHRI AKBAR ALI KHAN (An'dhra
Pradesh): How?

SHRI M. N. GOVINDAN NAIR: Yesterday
I tried to argue how it was possible. It is true
that in the Governor'3 statement, which has
been placed before us, he has said that the
Muslim League was  not prepared to
support the Left
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Communist Ministry, but the leader of the
Marxist Communist Party had openly
challenged that statement saying that he was
sure of getting the support of the Muslim
League, if he was permitted to form the
Ministry. Now, is it not the usual practice,
when no Party has an absolute majority, that
the largest Party is called upon to form the
Ministry, as it happened earlier? I pointed out
two occasions when such Ministries were
formed, one in 1952 by the Congress and the
other in 1956 by the PSP. Even outside India
there were instances where minority Parties
were allowed to form a Ministry and they
continued to be in the Ministry for some time.
Now, that is what is going to happen in Ceylon
also. So, my point is that instead of allowing
the Assembly to meet and decide their fate,
just based on the report of the Governor, even
without summoning the Assembly, what was
the hurry for imposing the President's Rule in
Kerala? That is what I cannot understand.
Now, I am reminded of the situation in 1960.
In 1960 the Congress and their friends had a
thumping majority. Even then they could not
fix upon the Ministers. It took them more than
three weeks to decide as to who all should be
in the Ministry. The Governor was very
patient. He conceded the time they wanted and
finally a Ministry was formed. My point is that
some of the Parties have claimed that they can
form a Ministry. The leader of the Marxist
Communist Party has claimed that he can form
a Ministry. So, also, the leader of the Kerala
Congress has been saying that it is possible for
him to form a Ministry and get the confidence
of the House. Why do you not give them a
trial? Instead of doing that, why should you
hurriedly impose the President's Rule? That is
what I cannot understand. I think it is a very
wrong step which will be very much resented
by the people of Kerala and it is an outrage on
the constitutional rights of the people there.

Now, yesterday I was trying to point out
that the imposition of the DTR even now is a
very wrong thing. While I was trying to argue
that point, some of the Members here
expressed the view that as long as the dispute
between China and
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[Shri M. N. Govindan Nair.] India remained
unsettled, as long as  the occupation of our
territory by the Chinese continued, this
emergency had to continue and the DIR had to
continue. That was the opinion expressed by
some Members here. This is something which
I cannot understand. Now, I am sure there are
at least some Members here who were in the
Constituent Assembly. I request them to recall
the political situation that existed at that time
when our Constitution was framed. Now, at
that time a part of our * territory was occupied
by Pakistan. There was a cease-fire, but
Pakistan refused to withdraw their army from
that part of Kashmir which was occupied
by them. Internally more than 25,000
communists were put in jail in the name of
trying to subvert the government, in the name
of violent action. It is true that in certain
places there were violent actions as in
Telangana. At that time, the Constituent
Assembly decided that in spite of all these the
Fundamental Rights should not be denied to
the citizens. Then, why now you feel,
because there is a portion of our territory
occupied by the Chinese, that this
emergency should continue and the
Fundamental Rights should be denied? This
I cannot wunderstand. Now, the present
situation is also very similar to the situation that
existed at that time, excepting that the cease-fire
on the Chinese border, on the northern
border, was unilateral on the part of the
Chinese. At the same time, it has to be
admitted that we accepted the cease-fire. So, a
ceasefire exists as it existed in 1950. Now, as
far as the internal situation at that time Is

concerned, at least you could point out
Telangana. What is here now? What are the
charges? Can documents be produced on the

lines of the Andhra revolution of certain violent
ideology? The Government should intervene
when concrete steps are taken by certain Parties
in a particular direction.  Nothing has been
placed before the country to  prove that
apart from statements and speeches or
documents any ' attempt was made by any body
for any armed action here.  So, there was
absolutely no reason for denying fundamental
rights to the citizens in  the name of
emergency. Immediately it has to  be
revoked and the fundamental rights restored to
the citizens of India.
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The day before yesterday, on the 23rd
March, the Home Ministry has come out with
an analysis of the election results in Kerala,
and it was given wide publicity. In that
statement they have tried to prove that the
Communists have lost or are losing their hold
among the people in Kerala. I am not going
into the whole argument but I would like to
point out one thing. Our Home Ministry fails
to distinguish or differentiate between a
Gallup poll and a general election. General
elections arc held to know which are the
parties that are getting the maximum number
of seats. There what was the position?
According to the statement the official claim
is that the exposure of the anti-national stand
of the left Communists by the Government
carries significant weight with the electorate.
Can there be a more absurd statement than
this? They contest the election, they bag the
maximum number of seats. The 29 people
who are arrested, they win the elections, and
now comes the Home Ministry with a
statement that their propaganda carried a
significant weight with the electorate. But I
am glad that they have come out with the
statement, because this reveals the thinking of
the, Home Ministry in the whole affair. And
what is that? They intended these arrests with
a special purpose. It is not a question of
national security. They wanted to reduce the
strength of the Communists in Kerala and so
fhey came out with the statement

THE DEPUTY CHAIRMAN: How much
more time do you need? Two and a half hours
are allotted for this Budget debate.  You
spoke yesterday also.

SHRI M. N. GOVTNDAN NAIR: A few
minutes more. So, this was the purpose. In
order to reduce the strength of the
Communists in Kerala they thought that
immediately before the election they should
come out with these arrests, they should come
out with this kind of propaganda and see that
the Communists are reduced in strength.

SHRI AKBAR ALI KHAN: I think you
think very poorly of the intelligence of the
Home Ministry. They knew that the party
would suffer but in the interests of the security
of the country they had to do it.
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SHri BHUPESH GUPTA: You are not
adding to that intelligence.

SHRI M. N. GOVINDAN NAIR: I have
very poor respect for it.

SHRI P. K. KUMARAN (Andhra Pradesh):
Mr. Akbar Ali Khan is putting a leading
question.

SHRI M. N. GOVINDAN NAIR: I agree
with you on that because in the elections this
claim has been proved false by the results, and
why? Is it because the people of Kerala are
not patriotic? No. All this analysis is wrong.
But people take every election as an
opportunity to give their verdict on the
politics of every party. Instead of allowing the
people to give their free verdict, what did the
Home Ministry do? They tried to impose their
verdict on the people. It was a challenge to the
clectorate. Not only that, to add insult to
injury the Home Ministry comes and says that
even if you elect these people, it is not going
to release them.

SHRI AKBAR ALI KHAN: For security
reasons.

SHRI M. N. GOVINDAN NAIR: What
security? What is the security except for your
party and nothing else?

SHRI AKBAR ALI KHAN: Of the country.

SHRI M. N. GOVINDAN NAIR: So, that
challenge thrown up by the Home Ministry
was taken up by the people and they voted
and saw to it that the maximum number of
them got through.

Then about the claim by the Home Ministry
that the Congress has won, they have given
the percentages of the votes they got. I am not
going elaborately into all those, but I want to
draw your attention to certain developments
in our State. Now Shri Kamraj, the President
of the Congress, who was guiding the
elections, did he canvass votes in the name of
the Congress policies?

SHRI T. S. PATTABIRAMAN (Madras):
On a point of order, Madam. The hon.
Member is not justified in making
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any allegations against a person who is not
here to defend himself.

SHRI M. N. GOVINDAN NAIR: All right.
I leave out the name of Shri Kamraj. Did the
Congress President guide the election?

SHRI A. B. VAJIPAYEE (Uttar Pradesh):
He is doing Shri Kamraj an honour.

SHRI AKBAR ALI KHAN: Why should
they bring parties here?

SHRI M. N. GOVINDAN NAIR: It is a
party election. What was the situation in
Kerala? Was the division between the Kerala
Congress and the Congress a political
division? It was a division on the basis of
caste. The Nairs and the Christians combined
together and challenged the right of other
communities . . .

SHRI RAJENDRA PRATAP SINHA
(Bihar): Is it not a fact that the Communist
Party also did the same?

SHRI A. B. VAJPAYEE: Also, not
exclusively.

SHRI M. N. GOVINDAN NAIR: The point
is that the Kerala Congress was. backed by the
communalists of the Nair community and the
Christian community, and they were trying to
get the support of the Muslim League also. To
counter that, did the Congress take a national
stand? No. They tried to work upon the
sentiment of certain other communities. They
met the communal leaders of other
communities, worked with them, encouraged
and inflamed their communal feelings and
tried to bag some votes, thereby making
Kerala a battle ground between two riv»l
communal groups.

SHRI S. S. MARISWAMY (Madras): That
is the usual game of the Congress.

SHRI M. N. GOVINDAN NAIR Divide and
rule was the game of the Britishers. Are you
going to follow the same in States?

SHRI G. MURAHARI (Uttar Pradesh):
They have inherited everything from the
British,
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SHRI M. N. GOVINDAN NAIR: Instead of
giving a national political life, the Congress
during all these years—I agree ewith my
friends when they say that the Congress is
used to it. But I thought that they would have
learnt some lesson from past experience.

SHRI C. D. PANDE (Uttar Pradesh): Even
the Communist Party is not immune from this
trouble.

SHRI BHUPESH GUPTA: Which trouble?
SHRI C. D. PANDE: Dividing yourselves.

SHrRI BHUPESH GUPTA: Nobody can
beat you in this trouble.

SHRI M. N. GOVINDAN NAIR: 1
expected that the Congress would learn some
lessons from past experience. Everybody
agrees that political instability has become
chronic in Kerala, but nobody has cared to
study why there is this political instability. It
is the encouragement given by political
parties to these communal forces that has
been responsible for the political instability in
our State. That is why we are . . .

SHRIMATI DEVAKI GOPIDAS
(Kerala): That is why you want the
Congress to be undermined all along.

SHRI M. N. GOVINDAN NAIR: As far as
the Congress is concerned, Shri Mannath
Padmanabhan who has been in the main
responsible for the split in the Congres* Party
was their hero yesterday. They encouraged all
the communal forces, the Nairs, the Catholic
Church, etc,, to fight them, and it
boomeranged. Instead of learning a lesson
from that, what did they do? They thought
that they would work up the Ezhava
communal leaders.

SHRI RAJENDRA PRATAP SINHA: I just
want to know what lessons his party has
derived and why they were routed. We would
like to know H.

SHRI M. N. GOVINDAN NAIR: It is a
very reasonable question. When communal
frenzy was worked up in the
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country by certain political parties when
certain leaders of the political parties, wanted
to exploit that situation, they were able to
succeed. The Congress inci-easecf its strength
in no time; agreed. The Left Communists with
their alliance, with the Muslim League
succeeded; agreed. Rightly or wrongly, we got
completely routed. It does not matter. We tried
to keep away from this communal frenzy and
we were routed. We were routed because,
though we entered the election field this time .
. . (Interruptions) That is another matter.
When some people give their verdict, they get
elected to the Assembly. Suppose the Jan
Sangh has a majority in a State. Ate you
going to refuse them?

SHRIA. B. VAJPAYEE: No, no.

SHRI M. N. GOVINDAN NAIR: On the
other hand, national political parties
encouraging communalism are working in this
communal frenzy. Unfortunately, we got out
of it and we lost, we are not repentant about
the stand that we took. We are sure that after
this temporary period the people will see that
this kind of communal fight between one
group and another cannot benefit anybody, nor
even those who are engaged in this fight. So,
we will patiently wait for that time when the
people will give up this communal' frenzy and
take a more correct rational approach.

(Time bell rings)
I will take one minute.

THE DEPUTY CHAIRMAN: You can take
two minutes.

SHRI M. N. GOVINDAN NAIR: The main
point is about the Kerala Budget.
Unfortunately, because of this President's
Rule, that was forgotten. You will allow me
just some time, I do not want to go into details
about it.

Just as I pointed out, the main reason for
the political instability in our State was these
communal fights inside our State and the
encouragement which they were receiving
from political parties. Another important
reason for the political instability is the
economic situation in our State.
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Whenever there is a crisis, everybody is alert
and all of you say, yes, something has to be
done for Kerala. The main reason for the
political instability in our State is its
economic backwardness; it is industrially
backward. But somehow the crisis is tided
over and Kerala is forgotten. Now, normally,
on the eve of the Fourth Five Year Plan, an
elected Assembly should have been there to
discuss the economic problems and put
forward proper suggestions. That Assembly is
not there. So. ..

SHRI P. N. SAPRU (Uttar Pradesh): May I
just intervene to ask whether the Members
who have been elected to the Assembly and
who have not taken their oath, will be given
their salaries?

(Interruptions)

SHRI M. N. GOVIND AN NAIR: Because
of the interruption, I did not hear it.

SHRI JOSEPH MATHEN (Kerala): That
does not matter.

SHRI M. N. GOVINDAN NAIR: My point
is that priority attention should be paid to this
miserable economic condition that exists in
our State and immediate steps should be
evolved by which this malady will be
remedied. And now greater responsibility
falls on the shoulders of this House to see that
greater attention is paid to this matter.

Before I conclude, I have to point out that
the imposition of the President's Rule and the
way in which the Home Ministry has behaved
during this period have created serious doubts
in the minds of the people about their faith in
parliamentary democracy itself. Now I ask
you to think very seriously. Suppose your
fundamental rights are denied, suppose the
Members whom they elect cannot even attend
the Assembly. Under such circumstances,
what is the remedy left to the people if they
want to change the Government? In the name
of the DIR your fundamental rights are
denied, in the name of national security, even
the Members who are elected to the Assembly
are not allowed to attend. Under such
circumstances, a normal citizen
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in this country will feel that if he wants to
change the Government, he has to take
recourse to some other method, and what is
that other method? If parliamentary elections
are not the way of changing the Government,
then what is the other method?

SHRIMATI DEVAKI GOPIDAS: According
to you, bloody revolution.

SHRI M. N. GOVINDAN NAIR: You are
pointing your fingers against the Left
Communists that they are trying to work up
an armed revolution here. I point my finger
against the Home Minister, Mr. Nanda, who
by denying the fundamental rights to the
people, who by not allowing those people
who have been elected to attend the
Assembly, is paving the way for an armed
revolt.

SHrRI BHUPESH GUPTA: Provocateurs.

SHRI M. N. GOVINDAN NAIR: You have
to think very seriously. Once you start in the
wrong way, the next step will put you in a
worse condition, and in that way things may
develop in the State, in this country. So, I
want the Government to make a retreat,
restore fundamental rights, withdraw the DIR
and allow those Members who have been
elected to function—not only those who have
been elected but since now we have the Presi-
dent's Rule, I want all those DIR prisoners to
be released'—and give hopes in the minds of
the people that they can exercise their
fundamental rights, that they can choose
whomsoever they want to put in the
administration. Remember your experience in
1952. We contested the elections while we
were underground, while some of our people
were in jail. And you know, the Constituent
Assembly was quite correct, even under such
circumstances, to grant fundamental rights to
the people and allow people to contest the
elections. The result—you know—was a
change in the political climate itself. Either
you follow that procedure or you will be
paving the way for an armed revolt in this
country. You have to decide, the ruling party
has to decide, which is the way you want to
travel.

I conclude.
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SHrRI BHUPESH GUPTA: Madam, where
is the Minister?

THE DEPUTY CHAIRMAN: The Deputy
Minister is there.

SHrRI BHUPESH GUPTA: There are many
Deputy Ministers. It is a serious matter.
Kerala is now a Central subject. The Kerala
Budget is being discussed here wherein other
questions are to come. Naturally, are we to be
consoled by our Cinderella Deputy Minister?
I have my sympathies with him. I am not
suffering . * «

THE DEPUTY CHAIRMAN: He is taking
notes now.

SHrR1 BHUPESH GUPTA: You have also
been taking notes, I have seen it. Therefore,
quite apart from taking notes or not taking
notes, I shoud like to know: Is this House so
disqualified and under a kind of moral
preventive detention that our Home Minister
orhis...

SHRI A. B. VAJPAYEE: Some Cabinet
Minister should be here.

THE DEPUTY CHAIRMAN; I would
request the Deputy Minister to call one of his
colleagues. I am conveying it to him. Mr.
Karmarkar.

DiwaN CHAMAN LALL (Punjab): May I
on a point of order rise to support what Mr.
Bhupesh Gupta has said? It is not right that
this House should be treated in this particular
manner and I do suggest that you should
adjourn the debate until a Cabinet Minister is
here.

SHRI P. N. SAPRU: I would like to support
Diwan Chaman Lall . . .

THE DEPUTY CHAIRMAN: I have in this
House in the past observed that proper
courtesy should be shown by the Cabinet-
rank Ministers and the Ministers of State to
this House. But somehow it goes unheeded.
And, therefore, I am conveying again that
someone of his col-
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leagues should be here to listen to this debate.
Mr. Karmarkar.

SoME HON. MEMBERS: The House

should be adjourned, Madam.

SHrRI D. P. KARMARKAR (Mysore):
Madam Deputy Chairman, when I was
listening to my friend opposite, Mr. Nair, I
was wondering whether he had remembered at
all that he was speaking on the Budget except
at the end when somebody perhaps reminded
him that today was the Budget discussion day
and not a discussion on the Home Minister's
statement. Now in fact [ am rather
disappointed with that because if he had
spoken more about the Budget I would also
have spoken a little more about the Budget
and perhaps a little to his satisfaction. But
since he has covered a ground which he feels
technically relates to the Budget but which is
largely irrelevant with regard to the mention
of the Budget, I should like at the outset to
deal with a few of the points which he has
raised.

SHRI A. B. VAJPAYEE: You need not be
provoked.

SHRI D. P. KARMARKAR: I am not
provoked. I am rather quietly subdued as my
friend, Mr. Nair, will find it. He smiles but he
is excited within and I am also similar.

Now, Madam, when he began with smiles
and something of a reasonable looking
argument, I thought he would develop it. But he
began with a seemingly rational analysis of the
political situation and he ended with a threat. I
am quite sure in my mind if any such revolt,
armed or unarmed, comes the people of India
are absolutely capable of dealing with it and
scotching it in the bud if at any time an armed
revolt comes against the Constitution, and I am
quite sure, in my mind when it comes to the
defence of the Constitution against any one who
breaks the Constitution by arms, they will know
. what it is.

SHRI M. N. GOVINDAN NAIR: You are
breaking it
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SHrI D. P. KARMARKAR: That is quite
all right. You are breaking it now and
charging us with breaking it.

Again my friend, Mr. Bhupesh Gupta, may
be excited a little later because I have to say
later something which might excite him. What
I am saying is this. It will, what I might say,
enlighten me on another aspect. 1 should say
there seems to be a little shadow of a
difference in reasoning so far as our friends—
of our own country, be it said to my shame—
friends who are behind the bars in Kerala and
friends like my friends opposite who spoke
just now, who seemingly appear to be
different but who are essentially made of the
same texture of opinion, are concerned. And
then I (nought about myself. At least I can
honestly tell myself that so far as socialism is
concerned, I am out and out a full-fledged
socialist, though friends there also, including
my friend, Mr. Nair, are socialists. He is
something more than a socialist. When I was
trying the other day to find out the difference
between a socialist and a communist, I found
rationally two things. Whereas a socialist like
us on this side believes in a democratic form
of Government, believes in peaceful methods,
the Communist, ai the label goes with capital
"C", does not necessarily believe in peaceful
methods anywhere, and I presume since they
call themselves communists. .

SHRI M. N. GOVIND AN NAIR: My
complaint is that you have no faith In
democracy.

SHRI D. P. KARMARKAR: Yes, you have
a complaint and you will have many more
complaints at the end of my speech. That is
why I have risen to speak. Madam, a
Communist with capital "C", in India also, |
presume—if he is to be an honest Communist
and if he has to distinguish himself from
socialism of this government—has to believe
that violence is permissible just as some of
our freedom revolutionaries thought that
violence was permissible. Like that I presume
that the Communists believe violence to be
permissible. That is item No. 1.

In my country Unfortunately in addition to’
that—there are countries where the
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Communists are national but here unfor-
tunately, the present company excepted, to
save trouble—normally we find from their
utterances that there seems to be such a gulf
between a normal communist and a citizen of
this country. They speak as if we treat them
like a mother-in-law or even worse than a"
mother-in-law and, therefore, we people do
not deserve to be there; they speak in a mode
of mind as if the people of this country or the
political parties that are there are something
that should not exist, as if they belong to
some other country. To put it in a scientific
language, it strikes me—I wish I am wrong, |
hope I am wrong—that they think in terms of
extra-territorial loyalty. That is the second
thing which distinguishes a normal socialist
from a communist.
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The third thing is—and that is relevant on
the point which my friend made—he says in
the name of security you arrest people. Shall
we arrest people of peaceful methods? The
arrests do follow in the name of security.
Then, all his arguments follow from the
general level of his argument, though wrong,
and he asks the Government, "Whose
security?", "Security of the Congress." He
makes us appear as if we look upon national
security as the security of the Congress. One
simple question I put to him—I speak subject
to correction—why should the Government of
India feel impelled as a matter of national
duty, not as a personal vendetta—Congress is
too big an organisation today in the popular
way and too powerful also . . .

SHRIA. B. VAJPAYEE: Not in Kerala.

SHRI D. P. KARMARKAR: ... to ever think
of mean methods? Other weaker people can
think about it. I hope my friend, Mr.
Vajpayee, who has generous instincts will
accept that part of my speech which at least in
his opinion is reasonable. I do hope that he is
with me when I say that these people were
endangering the security of the country and
the Government of India would have failed in
Its duty had it not arrested these people and
put them behind the bars. I wish we were
wrong, though I do not hope I am wrong
because I am quite sure I am right.
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[Shri D. P. Karmarkar.] I wish these good
gentlemen, peaceful doves behind the Kerala
bars at least declare, send out a
communication which my friend, the Minister
of State in the Ministry of Home Affairs, will
permit that statement to come out, saying, "We
do believe in peaceful methods. We do count
the Chinese aggression as aggression to be
fought tooth and nail by our blood". Let Them
send out that one line. The very fact that they
have not condescended to say anything iof the
kind proves that they are enemies of the
country today and do deserve to be behind the
bars. There is no doubt. Let at least one of
them say that.

SHRI BHUPESH GUPTA: Madam, let him
speak on the Budget . . .

SHRI D. P. KARMARKAR: I do not yield
to my friend and my friend should know as a
gentleman and as a good Member of this
House that when a man dees not yield he
must sit down.

SHrRI BHUPESH GUPTA: You should
*now how to talk. You are an ex-Minister
inly.

SHRI D. P. KARMARKAR: That is quite
right. Ex-Minister is not a term of «»buse. An
ex-Minister has the advantage of being both
an ex-Minister and outsider.

SHRIP. N. SAPRU: May I intervene?

SHRI D. P. KARMARKAR: I do not yield. I
do not yield to him and I do not yield to you. I
am very sorry about that. {Interruption by
Shri P. JV. Sapru) T will apologise to him. I
do not yield. I must be protected.

SHRI P. N. SAPRU: I am asking him a
question . . .

SHRI D. P. KARMARKAR: I must be
protected. I do not want either help or
hindrance in my speech.

THE DEPUTY CHAIRMAN: Mr. Sapru,
order, order. Will you please take your seat?
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SHRID. P. KARMARKAR: Mr. Sapru is an
elderly man. And my friend ought to know
that when a person is speaking

THE DEPUTY CHAIRMAN: You can put
questions at the end of his speech, Mr. Sapru.

SHri D. P. KARMARKAR: Exactly,
Madam. He has other opportunities. Unlike
my friend, who has been an able advocate and
a Judge, I am not used to links in my speech
being broken. 1 have not that equanimity
which he has got

Now, Madam, I was driving my point If it
were not right for us to lodge them in jail, they
could have made us look wrong in the eyes of
the world by saying that they want to follow
the method of peace, they are not for China,
they will fight China and that China is
aggressor. But nothing of the kind. I do not
want any proofs from the Home Minister, no
other proofs, no documents, no oral speeches.
This proof is sufficient for me. If I am arrested
and I am innocent, the first thing that I would
do is to write to the District Magistrate that I
am innocent. Nothing of the kind.

SHRI M. N. GOVINDAN NAIR: Have not
you read the statement of Mr. Nam-
boodripad?

SHRI D. P. KARMARKAR: I am making
that point in order to meet the other points
made by my friend. In all innocence he comes
and asks us the question. Here is a party of
forty, twenty-seven inside and thirteen
outside. Anyway it makes a small difference
as to the character of the two. It might be that
some are cleverer and some are not clever.
Some give legal evidence and some do not. |
do not make any imputation against those
thirteen who are outside. What is it that the
Home Ministry did or the Government of
India did or the President did? They have
followed the normal democratic practice.
When a Legislature is elected—I know their
definition of democracy, their democracy I
know, I have studied a little of that and I do
not mean democracy of
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mat Kind—democracy is a peoples ruie, not
the rule imposed upon the people. That is my
definition of democracy. According to normal
parliamentary practice, which my friends
opposite also have agree-eti to follow—since
they are here in the Opposition, they have to
abide by the rules of the game—what is it that
the Governor has to do? The Governor has to
consider whether the man whom he calls upon
to form a Government is able to sustain the
Government, does not matter whether it is the
Congress, Communist, SSP or having any
other label or no label at all.

SHrRi BHUPESH GUPTA: You cannot
anticipate it.

SHRI D. P. KARMARKAR: If 71 Mem-
bers, if a majority of the Members of the
Legislature—my friends cannot anticipate
anything except trouble—does not matter
what colour they belong to—I do not know
the exact number, 134 or 141 whatever it is, if
one half plus one were to go into a meeting,
say that my friend Mr. Govidan Nair is the
Leader of the Party and they are a Party, the
Governor was duty-bound to call Mr. Nair
and no one else.

SHrRI BHUPESH GUPTA: How did you
form a Ministry in Orissa?

SHRI D. P. KARMARKAR: Orissa has
been a red-rag to my hon. friend and it is not
a red-rag to me. In any case I am innocent of
much what has happened in Orissa. He is an|
authority on this subject, unnecessarily, and
he can better answer that question. Now the
Kerala Governor, who 1is a seasoned
administrato—I will take another ten
minutes

THE DEPUTY CHAIRMAN: No.

SHRI D. P. KARMARKAR: All right, sever
minutes as a compromise. I was saying that hg
is a seasoned man, he is not a nobody. To 3
large extent he is an objective person. He may
be a Congressman in his views. I do not know
but he is principally a Labour man.

AN HON. MEMBER: He is a good man.
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SHRI D. P. KARMARKAR: No doubt all these
gentlemen are also good men, that is another
matter, but then he is a good man.  They have
no complaint with regard to his functioning. It
is the Home Ministry.  They have not said one
word about the assessment ofthe Governor
which means in normal legal language that my
friend Mr. Nair has accepted all that the
Governor has said; otherwise he would have
said that the Governor's analysis is wrong. He
is angry with the Home Ministry which only
acted on what the Governor has said. So I
presume for argument's sake, judging from
the way in which he has put his argument,
that he entirely agrees with the analysis of
the Governor and the analysis seems to be
based on numbers. One is 40, the other is 36,
third is 27, fourth is 12, then 3 and odd and
one and a half, and all that. That is the
analysis and it is obviously clear. To even an
intelligent man like Mr. Nair it should be
clear. Itis ofcourse clear to a dense-minded
man but even to an intelligent man it should
be clear that none of these parties could
form a government. The Congress, 1
must congratulate—though I belong to it, as a
Congressman I do not do it with the idea, my
friend can take it, of flattering the Congress
organisation but I say that under the
circumstances the Congress was the wisest to
have done what it did. We do not claim a
majority, we do not want to give any quarter to
the rebels from the organisation. A rebel or
a renegade is much  worse than anyone.
We do not want to have any truck with them.
We stand alone and we shall form an honour-
able opposition to any Government that can be
formed. They did not feel, they were not
anxious to form any Government though it
might have its own advantages-They said: 'AU
right, give an open field to the Communists'.
When my friends there have said: 'Leave out
the prisoners', I was reminded of that small
poem Ilearnt in the fourth standard—"We
are Seven"—Where are you? Two have gone
to Conway to dwell, two have gone to sea and
the only person present was the one who was
eating his supper in his Porringer. Now, 27 have
gone to sea which means they  are behind
for proper reasons. Thirteen, perhaps, some
of whom also
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[Shri D. P. Karmarkar.] might have been
locked in with justification, anyway they are
outside. These are the assets. Some others
may come. I am surprised my friend Mr.
Bhupesh Gupta sometimes is tempted to let
himself away from logic. He is a very
esteemed barrister and a constitutional
student. I expect some better thing from him.

SHrRi BHUPESH GUPTA: I am not a
Barrister, I am a political worker.

SHRI D. P. KARMARKAR: A political
worker of a very rare intelligence, and a rare
acumen. He rises up and tells me: "Wait and
see". Are we going to the bazaar to wait and
see which vegetable we are going to
purchase? We are certainly in a different
situation. We have to run a Government, he
has to run nothing. Perhaps he has to run
chaos. We have to run a Government. We, as
responsible people, the Governor as a
responsible person, had to constitute a
Ministry.

SHRI BHUPESH GUPTA: We have to run
the Rajya Sabha.

Suri D. P. KARMARKAR: It is now as
clear as daylight. I very much regret that it is
not only from that side that we encounter the
difficulty but I have found that some
Members of this House and the other House
who had better reasons to be better-informed,
one or two of them said: "Why not take a
chance?' I do not name but someone sitting is
also there, a very distinguished friend and
gentleman, my intimate friend among them,
said: "Why did you not convene the
Legislature?" I said: "What is going to be the
agenda? To fish about for the formation of a
Ministry? Is that the agenda?" How can an
Assembly meet? The Assembly is not a unit
like the public meeting of the Congress Party
or the Communist Party which can meet even
without an agenda. They can discuss the
agenda on a moment's notice but we are a
Government, we are a State. I know that Mr.
Gupta also knows it too. There cannot be any
functioning of the Legislature unless there is a
Government to guide that Legislature.

SHr1 BHUPESH GUPTA: No.

SHRI D. P. KARMARKAR: Let us hope,
*we build on hopes.

[ RAJYA SABHAJ
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SHRI BHUPESH GUPTA: Is it allowed?

SHRI D. P. KARMARKAR: There is no
question of allowing. Now the Legislature
cannot be there. I am only trying to meet the
point—why not allow them to meet? In this
matter, just as m my humble opinion we cannot
afford to be soft to the enemies of the State,
enemies of the country, enemies of the people,
just to the same extent we cannot be false to
the Constitution so long as we want to follow
it. That is a clear position and in my humble
opinion and not necessarily as a
Congressman—I have a capacity which is an
independent capacity, I am not bound, I have
not sold myself to any organisation—and if
there is anything wrong with the Congress I
would have had the desire, I would have had, if
I might say so, the will to have said that it is
wrong. [ might keep quiet about it but 1
advocate it because I am a student of public
affairs, and a little older than my friend Mr.
Bhupesh Gupta and therefore a little more
experienced in the good sense of the word, if I
might put it very humbly, perhaps with a little
larger sense of national service to my credit
also. I would like to tell him that so far as this
question is concerned, of the Constitution, the
Gov- ' eminent of India, the President, has
behaved in the correctest way possible, in the
cleanest way possible and pioperly.

I would like to say, just as my friend Mr.
Nair said at the end, one word about what has
to be done in Kerala. Kerala is a gifted
province, Jucky in its people but unlucky in
nature, difficult, with 15 cents of land per
head, vulnerable industries, quite a good
export earning province but with a sense of
unemployment. There is large unemployment
in Kerala and I am quite sure in my mind that
if Kerala had been given a little prior
consideration in the matter of employment—
how to do it is not my present thesis, it could
be done, it is not a large population, just about
10 million or whatever it is—if during these 2
years or 5 years whatever it is, I do not wish it
to be long, though on my side of the country,
all the reforms and the good that were done in
any municipal area where when the municipa-
lity was superseded and by the Adminis-
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trator—I do not mean to say lhat this should
happen here, that the Government of Kerala
should be superseded, but taking full
advantage of the present situation, I wish that
the Government should give importance to
this question or employment.

SHrI BHUPESH GUPTA: You want to be
the Governor?

SHRI D. P. KARMARKAR: Well, if it so
happens, I do not mind, but perverse, not
perverse people, perverse doctrines only
prosper when there is povcity and misery. Just
as I was wondering whether it is
unparliamentary, my good friend opposite
who, is now dozing, said lhat it te not
unparliamentary and therefore, I am using
that, just as in my own erstwhile field of
health, I found that mosquitoes prospered
wherever insanitation was found, like that
pernicious doctrines prosper only where there
is poverty and if some efforts are made to
lessen it by employment opportunities, I think
we might have a better Kerala. Thank you
very much.

SHRI P. N. SAPRU: I want to ask one
question of Mr. Karmarkar. A general
election was held in Kerala. Some persons
stood for various seats in the Kerala
Legislature. They must have been put to
expense for doing so. The Assembly is not
being called at all. Now they will not be
eligible to receive any salary until they have
taken the oath. Is that a fair way of dealing
with people? I am just posing this question. I
do not wunderstand this word ‘national
security', because I do not find any danger to
national security today. So far as this national
security is concerned, it is an entirely
different issue. But I want to be clear in my
mind that they will get their allowances. And
how will they get their allowances?

THe DEPUTY CHAIRMAN: Let the
debate continue and I think the answers could
be given later. Mr. Vajpayee.

st go &Yoo FwRGt  (SET W) :
TR, T AT # wAT Ay o
2 T ¥ F F2 0F IafEEE 1
w1 e faar & | qudr W Qv are i
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7 Tegmfa &1 mea o e oW
aaz a1t efrgfa & awe FrEifEs gam
forr afefeafat # g7 a oeufa @
oy o faur mar @ 3 Faareras €
w9 T HATAW ¥ Tog-ueT wgRw {
TATAE A1 HTAIA | ag Ty s A fin
Tgafy ot § FO& FT WHT W9 B9
o @ *7 favi i faar 21
w4 faaea ¥ fy amddt sgfedi ®
fams a8 garem T 9 A ©0 8
AT AWEA FT 3q A1 & o gu A
tae 7 aegafa o1 virae g e,
JHFT WOAA AN T ATAT) TSI
w1 fafam oetfas et srgw s
AT afpr ariE T Fvw § gL
qAT 4T § A1 AT | A T AT
T2, faw cirast & aeeql ¥ uOw 8%
T &1 A gw afmfay ae @ e o
gt w1 d3¥ @ 3Ag i, fow
airgAt o1 fami At gwn, frw
TTEAT ¥ MG aAT AGY AV, T QALEAY
wl T Ffearmn ) wargrara g fx
ag AT W & 7 A9 HyAfaam
ot gfez & v o v g & av Adt
ug FAT AT § O 7% ag F4C )
& avwan g sy /e st wraar
T GqTe TG N0 Y 98 A1 e fw
A TY AT 77 i gur | FEm
g qavey F gF gafae @ gofwg
fear & 1 a9z 49 §W & Iw W
FA & AT AFA A Ay v aw
wrEe T4 a%a ¢ 9 fafaw awlas
&l @ 93E< 2 g% 9 {5 3 gg Qg &7
T°9 T fF 7 wrem 997 g50 § ar
gt 1 afww ot go frar g afagm
®Y a3 & ;fET )

FT ¥ AT & AW & UwAfaw
=l % fau, Sedaa & favarg @@
Tt * A T F OF JarEar g
ooy warfagt =1, f& a7 faw-fa=w
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[ 7o Vo FTHTAT]

awifas g afz FredT w1 Afar
T rargy § Y faA-AR wT awT
HAEA wr fedgrer 350 AT F AT
AT | A FS FTT K FATAZ FT 1967
H A1 F qe g A A W g AasIv g
31 9% 7T & 5 weq wreat # a1 w7
¥qur A T AIC, AT F47 Iqf FT F
78 grr fF Fat Araad & TATCF F
Z fama wa T A Jrq w7 wozafy
Fmaa ¥ farani ga F 7 A6
Flasar ag } ez agua § 7 317
g At watfasw g7 g7 ava A woforw
7L i T4 T 39% st
as1 3 sreag A frang | Faftanar
fr #taq T3 & gFA I FY ATQ A4
FTAT 7 FHY FIFA T AT F A1Y
IqAT JIgar g——veqfrez wET w5
fran & far gafaw v w1 awda
ferar a1, g9t amfasz @ & ax
wETeaa fRar a1 a7 oF A g
e mar Ay wrafaee w1 fraw
F AT UF UL TV F ATG FAG TE
q fawarear fear | F7 # FEET
2 w1aA % fawaraqry w1, #1079 § 377
A fawaar 1, Faq w1 e 54,
FIA IR Z AR BT Fawra 77
ag wraas § fF a3 7 qzr gadfas
A FIA T AT wT wX T3] o fymre
F | HAT GAF T IF AT TAL
T qFAT |

AL A AWA (TAAT)
#1§ T8 FC TFAT |

A Qo Ao qrAGaY : FAT F1
fa<rar g @Y faend o § 3% 1
F® WX Tt fgd | w7 2 urEA
ey & faa o a4 2

At TreET Wi - faegE dare

g
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ot Qo ¥to QTR : T T 7T F{A
Ty F T 1 e Afa & AT Fr qOAT
g qANR |

syqar et Wiy o 77 faoed

T A9 BT AT R |
oY o Wto WA : OF LT AN
arafaez qEf aga #9 A9 § 9 AW

AT FTA ¥ IART JHC AT | 97
FTeTe 33 faa fov) &Y 4 s gq A1
A1 FFar @12 g7 B FTHET 7T AT
AT 78 T 7 T=aT A7 WAw T 97
W17 73 HATHT TR IE TG I 7 v
f& 347 wq 241 ® wwT % fawio
ST FT, TT7 F1, Y67 A3 fa@r
afsT W Y 919 9T AR F087 AT
&7 8 f§ s /rdr Qysar gAT AT
T 3ag F5 Foa 7 agafy & a5 o
T |

YAl WTEAT WWE . IAA HUA
FITA FT TIAAT %, T WYF FgA
FOgRAAT G 7

ﬁI[oﬁom’:’?ﬁm
T 9 AAFT AT § WY I AG FA Y
WX T 9% @ w9 @ a1 "W
X W gt 1| WU W @I I,
CAHT AAAT qG AR § (6 A F AE-
a7 gavy &7 faay wnd, fPrara g
ST HFTH IE | N W T wEA
qANT qEN § T OF ] Jw]
2T afgd@ W\ wow FAw WY
& fzar

Agmada § qF @ W FFA
gaard ¥ g ga7 oft ¢ fF o weig-
¥R A7 ¥ F wwem g
fed a1 ) w1 g 4 & i A woftar-
a7 9 7 A fgfe dra
W 9T w5 4f fF o A #
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TSR FT ATEF EN, qq T AEAL
o FT amEd a7 g R aw oW
TEAT F AT AV AFALHT 97 SHHC
TE TG | W AR % qF-HATHT T
AT T @I F¢ | Y w@ATA 7 7
arg ot o 2 e o ufoa g S
dga® FA A A & ford v T §
FE AT AL WG A g AW 7@t T4-
¥z w0 amy @ mar W W HHE
®F AT AEY A, At d Fw H agr
IR | FrATAE I FL AZT AAT
qmey F 1 owewd @ qE-NaEw of
wfFr F) Tequre (AEE FETE A
Yo FA # fF o agafy & aw
B T, a7 g wat IR 0 F 99
€ fawait 31 afFesT 1 FgTaT 78 21

¥ & frafaat & ogaefa &
TR FT qgAT AEET FHar, oF qz fre,
T 12 ATH BT AL A AT FE gwT
Hfeaw o Fv FwAIEATC I@E A@w
1T 9 GIAT G fAHTAT | AT A
I I q&T WY T I G,
gfem 0% "1 47 | AT A AT IqH
afeaqt & gu Ty 91T G AT 07
QTN s S @ IEA 3@t Ay
F ot qu gwwr  fEmro
agi aidfeafs s & O dfs
o 42 F a1z ofew I OF gagEEE
50, 60 Afem Afrl & arg mraw
orr IaT @6 & 99§ OFF 997
< fawrar, o g af 9, oF gfaw
qIEETFET A 2H FT LWAT W AT
FART F 31 wAFAAT &1 A faa,
OF FAERA W, TF TIROT W, 7
R e o g, #oraeza g, a1 gfew
¥ watemeT A IAEr aEr AT
A1 FTAwAT WET § A Y| T
AR W waw fedt dfasz & ot
famr, WiET S @ qET WAV
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1 5 41 | 5w gfaw e &
FAHY § FTATAH F FO 974 W
wrer 4t forast qzar &9 & fag gfee
¥ AATAAFEL A WAL AIC AT | Y FEEAT
qAA U, IE F AR AT F 0T
TAT | gW OWIT FT T8 & R @
wzTeET wrw g wfaw | # A waar
fr fraar g &, & o2 v &
frat et & 1 wre gferm &1 weaT
WIHT 99 ATgE saw, faar AT
afods & ardw & W 3w A F
qfrgey R FWFAl W@ a2l
WA AT OF GETATT § 7 FT AT A
Al qg wETAET WiN 7 ArEEr § 1
wa a1 Wiy feely aedfas 29 9 g
foreiardy =i &7 7Y o @ | v
¥ wfae g 7 8, wiem o
1 geaTe ot T A, dqT § g
wregafa o anr w7 o, q-AaEE
formare 2 1 #7 wifswr w@ew &1
Aifeq faar ar & g9 T Wi &
AT W TF-HAT FAAH AT FL AT T,
T 39 qifew #1 a@ qwaw a0 §
™ A R ggaEr 9gar § fF ane
¥ 12 9T F AT ArAFT gur IAE
uIEAr AT FT AT, AT FT AT
AT WY A gfas & geae I
& g Afear fmar oo 1 s T
TUF F ATH 9T FaaT & wiawrad &1
o ag ¥ g fear omom, ofem
THI qTE A WAWHT FE0 qT FTA AT
& Rdfy U9 F qEw dE 6
W?ﬁ'},

wifas, a9 F1 gFa1 § Fgfaz
i A P o I 20 Fr 91
ST EfEaT # Aw w1 |3 A2
w7 & AT I B FAT AT 18T
3 | WO FAE FHIAEA § Fifga 7w
FIAT & WTET FY G FT TR B
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statement on Anti-nationcil Pro-Peking Communists
[To dTo arerdT) THE DEPUTY CHAIRMAN:  The
T N House stands adjourned till 2-30 P.M.
arz 24T @ a1 19 ¥ aar 39 el
A FFY T §FT | AT H A=V qTEA The House then adjourned for
W | W o oafgw sefa w1 i lunch at five minutes past one of the

. ) - clock.
N FFTH W GEATAFAT g | AF GAG

wfux ghoiaa =fw & afF =3
wfg® IFT AW ot @i &1 W T
flf\' T & ,WR ) ) W The House reassembled after lunch at half-
# T FE FL AFEAT @ ATAD | pagt two of the clock, the DEPUTY CHAIRMAN
& 97Ee 9T A0 A1 @6 A1 <4 &0 | in the Chair.

A AT W G | S w9

= T —  SAE MOTION JRE. STATEMENT ON ANTI-
AT T A 5 NATIONAL ACTIVITIES OF PRO-

7T AT 120 A | 37 AE HE FW PEKING COMMUNISTS

T 311U &, 9 A9 F1 BT 6 W@ F

W T T IAET TET FIA F favay SHRI A. D. MANI (Madhya Pradesh):
N - & ARy i v Madam, I beg to move:

F4d A1 WAZT FIHA F

A7 TAE F1 GO I{T EIEIN ﬁTﬁﬁ'{, 'That the statement on the anti-

FT FAT F1 ZZT AT TET A4T a1 national activities of Pro-Peking Com-
- . - 3 munists and their preparations for

TUH H RS RER R I f‘ AT | TE subversion and violence, laid on the

qrg FIETE F OTET g% FIA Y Table of the Rajya Sabha on the 18th

: February, 1965, be taken into con
% fara &A1 g ool :

isiT‘T.i faram arm weaar 6T Sdoration

0 guE dwr s diftag Foag

1 BT A 3 qWE @ A, SHRI BHUPESH GUPTA (West Bengal):

EI('f?\?."("T TH H6 TEAHE ﬂ"fT SEES q On apoint of order, Madam.
e, dfaa # qma #wfa, Fa9
UE BT EY fum Ay LEAf arf faam Three Members of this House are detained
m aowT ﬂﬁﬂ'{ e :rg it and two of them, Mr. Basava-punnaiah and

Mr. Ramamurti are mentioned in this

F orEs TRy | AR g gga & statement. Now, they are not present in the
fu Trfy o ATr e, faendt | House and their absence is due to the fact that

- PR i they are prevented from coming here. They
RAT T MHA I T q desire to be present in the House so that they

AT M7 &L a9 747 g Afag™ could state, as Members of this House, their

Ferg T T T AT F1—— case to their colleagues. I should like to know
iET, - . ‘ from the Home Minister whether he has taken
A g A a9 A @@ |

into account this fact and whether he has
received a letter from Mr. Niren Ghosh,
another Member, stating his case and whether

Y wgr, FT9 OF FAAT §, I
UF JarEar g, qUT iemfaw gei & SHRI AKBAR ALI KHAN (Andhra
far. gl Fwoarfaat & f‘w 1 afr = Pradesh): What is the point of order? The
! . point of order is to be decided by the Chair
Eﬁ ¥4 JamEAl 97 T ;[E{T fear at and not by the Home Minister-
T arar &« gaTe fau gaa A9 afas
QqAAF qFA F FT FIQAT |




